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^  IN the: central mi sir ATI": ̂ tim^^jal
PRINCIPAL 8 INCH

NEU DELHI.

0.A. No. 1679/95 Data of decision 9-1-

Hon'ble Smt.Lakshmi SuaninWthan, [^lemhar (3)
Hon'ble Shri R.K.Ahooja, rie.-nber ( A)

1. Lallan °.rasad,
s/o Shri Gaya Prasad
c/o Shri Rizuan Ali,
E-189, Phas9-3, Trans-Yamuna Colony,
nQ r 3 «

2. Ramash Chand s/o Sh.Loich Raj,
Satguru Saran Niuas,
Dayal B agh , Agra-282005

3. Pram Kumar
r/o Noori Daruaza,
Raj a Ki flandl,
Agra(U.P,)

.. Apolicants
(By Aduocate Shri S.C.Luthra )

^3,

1. I^nion of India, through SecTatary
iNinistry of Industry, Udyoq Bhauan,
Neu Delhi.

2. Dev/elopment Commi ss ion ar
Small Scale Industries, Niman Bhauan,
Nau Delhi. '

3. □ irector. Central Eootuear Training
Centre, Vikas Sheel Bharat Compund-
Transport Nagar, Agra-232002,

W  •• Respondents
(By AdvQQg^Q Shri B.Lall )

O RDER fORAL)

(Hon'ble 3mt;Lakshmi Suaminathan, 'Member (C
Applicants counsel states that R^snonriant

Mo.3 i.e. Director, Central Footuear Traininn C.onirn

Agra against uhom he sounht reliefs is nou no lomar
Government Department but a society registarad un-'er
the ^ ociety R sgistration Act, 1860 . In the circumstances,

learned counsel seeks permission to uithdrau this
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application and file it in the appropriate foru"", rinno

this Tribunal has no jurisdiction.

yisw of the above facts, the aoolic-:.tion is

dismissed as uithdraun, on the ground of jurisdiction,

f'ogistry may return the papers to the learned c-umoi

for the applicant keeping one copy of the aonlic-'tion ^or

record.

(Smt.Laksh-ni Suanina^hen)

cL .^-^aniber (fl) Camber (D)
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